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SHRI P BHATTACHARYA: Sir, firstly, what is the total number of pensioners
under Employvees Provident Fund Scheme up to 30th June, 20187 Secondly, Sir, some
Government organisations are not paying their contributions for their workers. So
how many Government organisations are there which did not pay their contributions

towards Employees Provident Fund Scheme?
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SHRI P BHATTACHARYA: Sir, I am asking about Government sector.
...(Interruptions)...

MR. CHAIRMAN: No cross-supplementary please. ... {Interruptions)...

SHRI ARJUN RAM MEGHWAL: I am replying to that In respect of the

Government sector or even the private sector, the matter is in the Supreme Court,
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Action against pilots found drunk

*152. SHRI DHIRAT PRASAD SAHU: Will the Minister of CIVIL AVIATION
be pleased to state:

{a) the total number of pilots found to be drunk before flight operation during

each of the last three years, airport-wise and airline-wise;
(b) the action taken against them; and
{c) the action taken on being detected Breathalyzer (BA) positive second time?

THE MINISTER OF CIVIL AVIATION (SHRI SURESH PRABHU): (a) to (c)
A Statement is laid on the table of the House.

Statement

{a) During the last three years, a total of 132 pilots of scheduled and non-
scheduled operators were tested breath-analyzer positive during pre-flight medical

examination, as per the details below:-—
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Year No. of Pilots
2015 43
2016 44
2017 45

Airport-wise details are given at Annexure-I (See below) and Airline-wise details

are given at Annexure-11 (See below).

{b) Following enforcement action was taken against the pilots who were tested
breath-analyzer positive during pre-flight medical examination during the last three

years:—

(1) 112 pilots were tested breath-analyzer positive for the first time and the

privileges of their pilot license were suspended for a period of 03 months.

(1) 15 pilots were tested breath-analyzer positive for second time and the

privileges of their pilot license were suspended for a period of 03 years.

(ii1) 01 pilot was tested breath-analvzer positive for third timeand his pilot

license was cancelled.

{(1v) 04 expatriate pilots were tested breath analyzer positive and their FATA

were cancelled.

{c) In case a pilot tests positive breath-analyzer for second time, the privileges
of his/her pilot license are suspended for a period of 03 vears under the proviso of
CAR Section 5. Series F, Part-III.

Annexure-l

Airpori-wise details of pilots tested

Airport 2015 2016 2017
Delhi 11 14 16
Mumbai 13 12 09
Chennai 4 04 06
Bangalore 3 04 02
Hyderabad 3 00 02
Chandigarh 0 00 01
Kolkata 5 04 05

Trivandrum 1 01 00
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Airport 2015 2016 2017
Trichy 0 00 00
Calicut 0 00 00
Cochin 0 00 00
Dubai 0 01 01
Mangalore 0 01 00
Madurai 0 00 01
Jaipur 0 00 00
Juhu 0 Q0 00
Pune 1 02 00
Goa 1 01 00
Sharjah 1 00 00
Juhu 00 00 02
Totar 43 44 45
Annexure-IT
Airline-wise details of Breath-Analyzer positive case of pilots
Airlines 2015 2016 2017
Air India 09 14 05
Indigo 13 0o 0%
Air India Charters 00 02 02
Blue Dart 00 00 00
Jet Lite 00 00 04
Spice Jet 05 07 08
Go Air 03 01 02
Jet Airways 12 08 09
Alliance Air 00 00 01
Alr Asia 01 01 01
Vistara 00 01 02
Air Pegasus 00 00 00
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Airlines 2015 2016 2017
Quickjet 00 00 00
Truejet 00 00 00
NSOP 00 01 02
Torar 43 44 45
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SHRI MAHESH PODDAR: Mr. Chairman, Sir, through you, 1 would ke to
ask the hon. Minister as to whether there is any provision for the cabin crew
to go through tests like the pre-flight breath-analyzer test. If so, what are the
findings?
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SHRI SURESH PRABHU: Sir, this is a very robust system, which has been
proved beyond doubt and the sensitivity of the system is excellent, and, therefore,
once you actually carry out the test, you can be assured of the fact as to whether
the person has any alcoholic content or not. The moment it is noticed, he is de-

rostered, and, for the first three months, he is not allowed to fly...

MR. CHAIRMAN: It 1s about pilots but the hon. Member has asked about the

other staff members; the cabin crew.

SHRI SURESH PRABHU: It is there not only for these persons but also for
the maintenance staff. Sir, as far as flying crew 1s concemned, they are subject to
the test but not to that extent because they are not in the 'safety’ category. But
people, who are actually going to have an effect on the flight operations, whether

it 1s maintenance or training staff, are subject to this test.

DR. SANTANU SEN: Sir, [ want to know as to whether any Code of Conduct
or more stringent Code of Conduct for the pilots is being set up or drafted and

whether it is available in the public domain
SHRI SURESH PRABHU: Sir, it is definitely available in public domain.
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Bringing natural gas and ATF under GST

*153. DR. KANWAR DEEP SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

{a) whether it is a fact that natural gas and Awiation Turbine Fuel (ATF) are
being brought under the Goods and Services Tax (GST);

{(b) if so, what is the response of the States, and

{c) how does the Central Government propose to compensate losses of States?



